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(b) if o how the local unit producing 
, ynthetic yarn would be affected thereby ? 

TIIB MlNIST R OF ST A TE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAT SINGH SISODIA) : (a) The 
Textile Pol icy, announced by Govern-

ment in Parliament in March, 1981 envi-
saged1 a review of fiscal levie on man-made 
fibres and yarns. Accordingly, the rate 

of cu toms and exci e duties applici:ibl to 

arious fibre. and yarns were rcviewl:d and 
~ in the rates of duties. wher-

ever nece sary. were made as part of the 
1982 Budget proposals. Jn the case of 
~  fibre·. import duty on acrylic 
fibre was reduced by way of a reduction ia 

t he additional duty of custom (counter-

vailing duty) from Rs. 37.50 per kg. to 
R.·. 30 per kg. with effect from 28-2-1982. 

(b ) ~ efft: ting tllL :11' 1csaid 
c:hanf!e". tluc care ~  t;ikcn to n ure tha t 

th change in duty stmcture do not adver-
~  affect th.: ~  unil'i rroduc ing 

acrylic fibre. 

X-R y IN. p cno MACHI ~ IMPORTED 

DY AlR TNDit\ 

312. HRTNAWALKISH R SHAR-
. MA : Will the Minister of TOURISM 
AND CJVII AVIATION be plea cu to 

state : 

{a) whether 1t 1s a fact that Air India 
had impor te I ix U.S. X -Ra) in ·pect!on 

machines for captive use· 

b) if so, when these machine were 

imported antl the amount of foreign ex-

change invol ed in their import: 

1 c) whether it is a fact that ~ ma-

chines have not at all been u ed; 

(d ) whether it is also a fa t that now 
the Air lndia propose to ell the e m:l-

chines; and 

(e) what are the rea ons therefor and 

who are the persons respon. ible fo1 tbi 

• Joss to Air Jndia ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P . SHAR-
MA: ~  and (b). Yes, Sir. These 

machines were imported in 197 from 
U.S.A. at a cost of US $ 353,052. The 

total cost of the machines 
45,18,381 /-including customs 
octroi. 

was 

duty 
R 

and 

(c) No, Sir. These machines are in use. 

( d) There is no proposal to sell the e 
machine at present. 

(e) Doe not arise. 

£XPENDITURI2 INCURRED ON PAKISTAN! 

PRlSO ERS-OF-W AR 

•:313. SHRr DI AMBER SIN H  : 
Will t h M ini-.tcr of DE E N C be pleas-

eJ to ·tutc : 

(a) th: total expenditure incurred by 
the Government of lndi;1 on the Pakistani 

prisoners-of-war who wcr detain d in the 

India n 'amps after the 197 J Bangladesh 

Wi1r by way of feeding. clothing, pocket 
money anJ oth1.:r im.:i .. lcntal!:> till they w re 
rl pat'riat d to Pakistan in pt1r'>uoncc ol 
the Simla Agreement in 1972: 

( b) whether follov. ing the well-c ·tablish-
o..:d internation<d n rms, ruvcrnm c nt ha 

rrefcrre l a·ny c.:laim for fuU or part pay-

ment of this cxrt:nditurc from the Pah .. -
Lan ( sovanmcnt: 

lC) if . o. for wh<it amount. ~  a nd 

v.lwt was the reacti n of PaJ..i-.tan c;o-
vcrnmcnt there to: and 

( d ) if not. the rea, ons the ref or and 

wheth::r the re was any stirulation 1n thi. 
hch;df in the Simla Agreement ? 

THI:- MINISTER OF DEFENC AND 

HOME AFFAIR (SHRI R. VENKAT/\-
R/\ MAN) : (a) The to tn I expenditur rn-

currcd by the 10\Crnmcnt of India on 
the  Pakistani pri. oner -of-war work out 

to Rs. 38.15.06,000/ -. 

(b) and (CJ Yes. Sir. The m atter of 

reimbursement of the expenditure had 

been tnke n ur with the Pakista n Govern-

ment on a number of occasions from Sep-

tember 1973 but there has been no 
favourable respon e. 

( d ) The Simla Agreement stipulated 

chat "the representatives of the two sides 

wiJI meet to di cu further the modalitie 
anc.1 :lrrangements for the establishme,nt o f 

durable peace and normalization of rela-




